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[ Transiation |

SHRI HARISH RAWAT: Mr. Speaker,
Sir, you said just now that we could hold a
discussion on this. As has bean rightly said
by Shri Banatwala this is not a situation of
law and order only. All this is happening due
to the party in power and the parties suppornt-
ing it. We expect from you that in view of the
gravity of the situation you will have this
matter discussed under Rule 193.

13.21 hrs.

ELECTION TO COMMITTEES

[English]

(i) Central Advisory Commitiee
far the National Cadet Corps

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DR. RAJA
RAMANNA ): | beg to move:

“That in pursuance of Section 12(1) of
the National Cadet Corps Act, 1984,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, two members from
among themselves to serve as mem-
bers of the Central Advisory Commit-
tee for the National Cadet Corps for 2
term of one year from the date of
election, subject to the other provi-
sions of the said Act and the Rules
made thereunder.”
MR. SPEAKER: The question is:

“That in pursuance of Section 12{1) o!
the National Cadet Corps Act, 1948,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, two members from
among themselves to serve as mem-
bers of the Central Advisory Commit-
tee for the National Cadet Corps for a

term of one year from the dale of
election, subject to the other provi-
sions of the said Act and the Rules
made thereunder.”

The motion was adopted

() Court of Aligarh Muslim Uni-

THE MINISTER OF INFORMATION
ANDBROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA) on bshalf of Prof. M. G. K.
Menon: | beg 1o move:

*Thatin pursuance of sub-clause (xxiv)
of clause (1) of Statute 14 of the Stat-
utes of the Aligarh Muslim University,
the members of this House do pro-
ceed to elect, in such manner as the
Speaker may direct, six membersfrom
among themselves to serve as mem-
bers of the Court of the Aligarh Muslim
University for a term of three years.
The members so elected shall not be
the employees of the Aligarh Muslim
University.”

MR. SPEAKER: The question is:

“That in pursuance af sub-clause (\xiv)
of clause (1) of Statute 14 of the Stat-
utes of the Aligarh Muslim University,
the members of this House do pro-
ceed to elect, in such manner as the
Speakermay direct, six members from
among themselves to serve as mem-
bers of the Count of the Aligarh Muslim
University for a term of three years.
The members so elected shall not be
the employees of the Aligarh Muslim
University "
The motion was adopted

(iii) Court of University of Delhi

THE MINISTER OF INFORMATION
AND BROADCASTING AND MINISTEROF
PARLIAMENTARY AFFAIRS (SHRI P.
UPENDRA) on behalf of Prof. M. G. K.
Menon: | beg to move:



